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ORDER 

D. PUR1<AY,STHA 3M 

Id. Acvocate Mr. Ghosh on behalf of the applicant submits that t  

the applicant did not receive the release order till date for the çu 

pose of joining to the post at Rampurhat. As Soon as he would receive 

the release order, he would join there. So, he does not press for 

contempt petition. However, respondents are directed to furnish a 
- 

copy. of the release order for compliance, if not sent,within 15 days 

from to—day. And applicant would not AJ any advante from the 

order passed by us to—day. Accordingly, contempt petin is disposed 

off. 

( R.P.Singh ) 	 ( D. Purkeyastha ) 
Memher(A) 	 Mernbcr(J) 
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